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ITENDANCE-CUM-ORDER SHEET OF THE HEARING OF PRINCIPAL BENCH OF THE

NATIONAL COMPANY LAW TRIBUNAL ON 5.10.2016

N | '
AME OF THE COMPANY: Punjab State Power Corporation Ltd.

Vs.
M/s. Panam Coal Mines Ltd& ors.

SECTION OF THE COMPANIES ACT: 241/242 of the Companies Act 2013.
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On the last date of hearing, one last opportunity &;ﬁs Agr F@ ﬁo_ Respondent Nos. 2 "to fj}& X
reply within two weeks. However, the reply has not be g e lnég counsel for the r SW
states that the reply is ready and a copy of the same has b érr( ha%de:{-.over to the counsel for the
petitioner in the Court today and will be filed in the registry during the course of the day. We accept the
prayer made by the learned counsel for the respondents. However, the reply will be taken on record

subject to payment of Rs. 10,000/- as cost.

2. Rejoinder, if any, be filed within three weeks with a copy in advance to the counsel for the
respondents.

List for further consideration on 02.11.2016. ﬂﬂﬂ/‘/"’\‘ﬂd
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